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MINISTRY OF RAILWAYS
(West Central Railway)
NOTIFICATION
Kota, the 10th June, 2026

S.0. 3135(E).— Whereas, by the notification of the Government of India in the Ministry of Railways
(West Central Railway), number 1348 S.O. 1413(E) dated 19" March, 2026 published in the Gazette of India,
Extraordinary, Part Il, Section 3, Sub-Section (ii), dated the 19" March, 2026 and issued under the sub-section(1) of
section 20A of the Railways Act, 1989 (24 of 1989) and the Railways (Amendment) ACT, 2008 (No. 11 of 2008)
(hereinafter referred to as the said Act), the Central Government declared its intention to acquire the land specified in
the schedule annexed to the said notification for execution, maintenance management and operation of a Special
Railway Project namely, Sawai Madhopur — SWM Station :- Remodelling Goods Yard Line No. 1, 2,3, 4 & 5 to
Increase CSL/CSR Project in District Sawai Madhopur in the State of Rajasthan;

And whereas, the substance of the said notification has been published in the daily local newspapers
namely, "THE INDIAN EXPRESS" (English), dated the 02" of April 2026 and “DAINIK BHASKAR” and "DESH
KI DHARTI" (Hindi) dated the 28th of March 2026 under the sub-section (4) of section 20A of the said Act;
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schedule annexed hereto shall be acquired for the aforesaid purpose.

And whereas no objections were received by the Competent Authority.

And whereas, in pursuance of sub-section (1) of section 20E of the said Act, the Competent Authority
has submitted its report to the Central Government.

Now therefore, upon receipt of the report of the Central Authority and in exercise of the powers conferred by
sub-section (1) of section 20E of the said Act, the Central Government hereby declares that the lands specified in the

And further, in pursuance of sub-section (2) of Section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the schedule annexed hereto
shall vest absolutely in the Central Government free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired with or without structure falling within, for the Special Railway Project
namely: Sawai Madhopur — SWM Station :- Remodelling Goods Yard Line No. 1, 2, 3,4 & 5 to Increase CSL/CSR
Project in District Sawai Madhopur in the State of Rajasthan.

State : Rajasthan District : Sawai Madhopur
Village : Kutalpura Jatan Taluka : Sawai Madhopur
Acquired Name of Land
S. Name of Name of Name of Khasra Area Type of | Nature | Owner/ Total Area
No. | District Tehsil Village No. Land of Land | Interested (Hectare)
(Hectare) p
ersons
The Jaipur
Industries Limited,
Sawai Sawai Kutalpura Barren Cement Factory
! Madhopur | Madhopur | Jatan 10 0.0105 Personal Land Sahu Nagar, 6.4100
Sawai Madhopur,
Rajasthan, 322001

[Computer No. 354450 F. No. WCR-KOTAOENGG(SLM1)/2/2025-0/o Sr. DEN(Co)/KOTA/WCR]
MAHENDRA SINGH, Senior Divisional Engineer (Coordination)
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